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This exercise was undertaken due to the reason that there was one Relief

sought in the Petitlon that the Respondent Nos. 1 to 4 be directed to purchase

the share of the Petitioner in the Company at a fair price; however, it appears

that the Petitioner himself is not willing to exercise this option.

Since the Valuation on record is not acceptable to the Petitioner, therefore,

the Petitioner can argue the l4atter in respect of other prayers barring this

prayer.

5. The matter is listed for hearing on 24,LL,2OL7

Pantula Mohan M,K. Shrawat
Member (Judicial)Member (Judi€ial)

03.10.2017
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